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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL 

SOUTH ZONE, CHENNAI 

Original Application No. 94 of 2024 (SZ) 

Petitioner { Shafeek S 

Respondents + The Chief Secretary, Govt of Kerala & Ors 

REPORT FILED BY THE JOINT COMMITTEE BEFORE THE 
HON’BLE NATIONAL GREEN TRIBUNAL, SOUTH ZONE, 
CHENNAL IN ORIGINAL APPLICATION NO. 94/2024. 

1.0 Background 

The Hon’ble NGT Principal Bench, New Delhi has registered O.A 776 of 

2023 based on the email petition sent by Sri. Shafeek S against the pollution from 

' the Kerala Minerals and Metals Ltd, Chavara, Kollam District. The relevant part 

of the letter petition enumerating grievances of the applicant is as follows. 

“The Kmml factory in Chavara has polluted the entire area. All the 

drinking water sources here have become poisonous. The entire 

" environment has become uninhabitable. It is humbly requested to solve 

this problem which is affecting all living beings in this area and order 

the company to supply clean water round the clock to the people. It is 

hoped that the National Green Tribunal, which is responsible for the 

protection of the entire species and environment of India, will take an 

appropriate decision.” 

¥ The Principal Bench of the Hon’ble NGT vide order dated 08/02/2024 
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2. District Collector, Kollam. 

The Hon’ble NGT has directed the committee to meet within 2 weeks, 

undertake visits to the sites, look into the grievances of the applicant, associate the 

applicant and representative of the concerned project proponent, verify the factual 

position and submit its report within two month. 

The Kerala State Pollution Control Board is the nodal agency for Co-ordination 

and compliance. Later the Hon’ble NGT Southern Zone Bench renumbered the 

case to O.A 94/2024. 

In accordance with the order in O.A 94/2024 dated 08/02/2024, Kerala State 

Pollution Control Board constituted a Joint Committee vide order dated 

25/03/2024 with Chief Environmental Engineer, Regional Office, Kerala State 

Pollution Control Board, Trivandrum and District Collector, Kollam as members 

to verify the factual position and to take appropriate remedial action following due 

course of law. 

2.0 Joint Comnmittee Visit to the site and report. 

In compliance to the NGT order dated 08/02/2024 on O.A 776/2023, field 

visit was made to Kerala Minerals and Metals Ltd, Chavara and its premises on 

19/04/2024 by the Joint Committee. 

The Joint Committee comprising of Chief Environmental Engineer, Regional 

Office, Kerala State Pollution Control Board, Thiruvananthapuram and Chavara 

Special Tahsildar, LA KMML, Chavara, nominated by District Collector, Kollam 

met Sri. Shafeek S, applicant in O.A 94/2024 (Earlier O.A 776/2023) and heard 

the grievances of the applicant and the nearby residents. The applicant is a resident 

in Kalari ward of Panmana Grama Panchayath. The grievance of the applicant was 

mainly regarding the lack of water for domestic purposes. The applicant reported 

that The Kerala Minerals. Ed; 

to the nearby areas around thi 
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industry, they are not getting sufficient water and the supply of water is irregular 

and some days they even didn’t get enough water for their daily house hold needs. 

He added that as per the company’s decision, water supply to about seven wards 

are provided for 1.5 hours in the morning and evening and water supply is made 

thfough tankers also. Due to the poor road accessibility, the complainant is not 

getting water through tankers. He requested that the company has to ensure 

adequate supply of water to the nearby residents. Well samples were collected 

from the applicant’s house and transferred to the Central Lab of Kerala State 

Pollution Control Board for detailed analysis. The Joint Committee Member and 

Spécial Tahsildar, LA KMML Chavara informed that the Public water supply 

scheme under Jalanidhi Scheme of the State Government is not sufficient to 

provide drinking water in these areas. The Joint Committee also visited the factory 

and met representatives of the company. Sri. Pradeep Kumar P, Managing 

Director, Kerala Minerals and Metals Ltd, Chavara explained about the water 

supply scheme followed by the company. M.D reported that drinking water is 

being supplied to nearby 7 wards as per the compliance of Hon’ble NGT order in 

O..A 142 dated 31/08/2017 and is still continuing. The applicant Sri. Shafeek S, 

also had grievances regarding the environmental pollution caused by the company. 

Similar pollution issues were reported in a case pending before the Hon’ble NGT 

O.A 74/2023. In compliance to the order of the Hon’ble NGT in the above case, 

thé' Kerala Minerals and Metals Ltd had proposed Long Term and Short Term 

Measures to redress the pollution issues. The Joint Committee verified the 

compliance status of the Short Term and Long Term measures proposed by the 

company. The Joint committee on its inspection on 19/04/2024 verified the 

Construction of Garland Drain & Delay pond adjacent to the Storm Water Drain, 

sludge removal from ETP M/s Miracle Sand, Capped Old ETP & Iron 

O)‘(idc Ponds etc. The Md by the company regarding the Long 
TN ; 

ed here with as Annexure I. 
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3.0 Status of Water Supply scheme reported by M/s KMML 

M/s KMML vide its letter dated 23/04/2024 has reported the status of water 

supply as below. 

In compliance with the Hon’ble NGT order on O.A 142 of 2013 (SZ), treated 

drinking water is supplied from the company's water treatment plant to the nearby 

areas of seven wards (Kolam, Kalari, Mckkad, Chittoor, Ponmana, Panmana and 

Porookkara) of the Panmana Grama Panchayath near the company. Drinking 

water is supplied by laying pipeline throughout a length of 65 km in this area. In 

this way, the company provides 8 lakh liters of drinking water per day. Apart frZ)m 

this the industry’s water tanker supplies one and a half lakhs litres per day during 

normal days and two lakh litres per day during summer. Drinking water is also 

provided on request during specific occassions. 

i). Borewell 

Apart from providing water to the above mentioned areas through pipelines 

and tankers, potable water is being provided to areas of nearby wards, Mekkad, 

Vaduthala, Edappallikotta, Ponmana and Porookkara, and as per the 

recommendation of the ward members, to the Vadakkumthala Mekku Ward by 

installing bore wells. Although it was agreed that the panchayat level Jalanidhi 

will bear the Power consumptions charges and maintenance of the tube well, the 

company is spending the amount required for periodical repair work to faciliate 

smooth drinking water supply. Since the existing borewells at Vaduthala and 

Porookkara are damaged, the ward members have been asked to find land for 

installing new bore wells and the company has allocated funds in that head. 

(ii). Jalanidhi Project 

During the period 2009-2010, the then Minister for Water Resources 

Department, ward members and hayat authorities approached the company 

venteen lakh rupees (Rs. 73.48 lakhs in 

\% % for the implementation of the Jalanidhi 

» ¥ c/; A 

CIACTAHSILDAR ; & o Ve 
SR A=K MML N4 way 

CHAVARA : il 
| VINAYA. K. 

CHIEF ENVIRONMENTAL ENGINEE
R



project by bringing water from Sasthamkota Lake in Panmana and Chavara grama 

panchayats. It was also agreed that if the project is implemented, the company will 

no‘g have to provide water supply directly. But the Jalanidhi project was only 

partially successful and the company was forced to continue the drinking water 

supply scheme even after giving the funds. Apart from that, the company pays 50 

percent of the amount of water charges which is distributed by Jalanidhi in the 

surrounding wards. 

(iii). Drinking water supply grievance redressal cell 

A Water Committee consisting of Manager (Welfare), Manager (Utility), 

Manager (Civil), Security Officer, Public Relations Officer and Community 

Liaison Officer has been constituted to redress any grievances related to drinking 

water supply. The complaints if any will be taken up by the committee and the 

problem will be resolved to facilitate sufficient supply of drinking water. Apart 

fré:rl this, the company has provided 24-hour phone numbers of Public Relations 

: Officer and Community Liaison Officer for ward members and local residents to 

contact for issues related to drinking water supply and has been given the 

responsibility to intervene and solve issues related to drinking water supply 

urgently. 

Figures related to drinking water supply provided by the company are given 

below. 

Expenditure details till date 

1. Jalanidhi Project :Rs. 1,17,00,000/- 

h _Tut_v\e Well Construction :Rs. 1,71,27,212/- (6no’s) 

W, ‘N’rgepaid to SLEC . Rs. 1,63,71,600/-(from 2011) 

3 ted Lorry Hire Charge : Rs. 3,40,76,370/- (from 2012) b S 
\ "‘%@ ?Mainlenance Charge . Rs. 7,92,697/- 
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*Expenditure on water treatment plant for supply for supply of drinking water per 

year — 72 Lakh. ; 

Apart from this, company has to bear the cost of Laying of pipeline and their day 

to day maintenance. 

The Company has given assurance regarding adequate supply of water to the 

nearby residents. 

All that stated abfxe. 8RE@ug ¥ the best of my knowledge and belief. 

VSN 
Dated this thé30% day,of KPNEI024. 
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Special Tahsildar. Chief Environmental Engine 

7 , V‘Nifi% ENGINEER 
LA KMML KSPCB' s CHIEF ENVIRONMENT 

Solemnly affirmed and signed by the deponent who is known to me on 

this the 30" day of April 2024.
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Annexure I – Status report dated 23/04/2024 submitted 
by M/s Kerala Minerals & Metals Ltd, Chavara. 
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Dated this the  30th   day of  April 2024 
 
 
 
 
Rema Smrithi. V.K, Advocate   

ADDITIONAL STANDING COUNSEL FOR THE SECOND RESPONDENT 

 
 
















